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IN THE MATTER OF:

PARAMESH BALIGOLLA,

3/104/2, Thumparthi,
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Ananthapur, Andhra Pradesh - 515672,

Ph:- 9962390000 '
Email: manager.litigation@lawindia.com. Applicant
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1st Block, 1%t Floor,

Interim Govt Complex

A.P. Secretariat,
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Email; csiiap.gov.in

2. DEPARTMENT OF WATER RESOURCES,
Through Principal Secretary to Government
4THBlock, First Floor,Room No 216,
A.P Secretariat Office,Velagapudi,
Andhra Pradesh — 522503.
Phone: 0863-2444248
Email: splcs-wrdwap.gov.in, psdwrapl 3@ gmail.com...

3. REVENUE DEPARTMENT,
Through Principal Secretary to government
4th Block, ground Floor,
Room No: 135,
A.P. Secretariat Office,
Velagapudi, Andhra Pradesh - 522503
Phone: 0863-2444558
Email; prisecy_revidap.gov.in

4. THE COLLECTOR AND DISTRICT MAGISTRATE,
Sri Sathya Sai District,
Satya Sai Mirpuri College of Music,
Gokulam, Main Road, Puttaparthi,
Andhra Pradesh — 515134
Email: collector-sssai@ap.gov.in, sssaiap.gov.in

r—e e
ATTESTOR — DEPONENT
Executive Enginear rmending Enginee

|.B. Division, ‘rrigation Circle, Anantapuramu
DHARMAVARAM



S. THE TAHSILDAR/REVENUE DIVISIONAL OFFICER
#14-39, Gita Bhavan road, PRT Street,
Dharmavaram,

Sri Sathya Sai District- 515671
Cell: 94931 88808
Email: rdodmvranic.in

6. THE MUNICIPAL COMMISSIONER,
Kadiri gate Road,
Keshava Nagar,
Dharmavaram,
Andhra Pradesh - 515672
Ph: 08559-221058
Email: dharmavarammunicipality@dgmail.com

7. DIRECTORATE OF TOWN AND COUNTRY PLANNING,
Government of Andhra Pradesh,
MGM Capital Building, Ground Floor,
Back side of Dr.YSR Arogyasri Health care Trust,
Chinakakani, Mangakagiri,
Guntur - 522508
Cell: 9990394481,08645-295969 (PESHI), 295696 (OFFICE)
Email: director.{cp@ap.gov.in, dtcp.apgmail.com

8. DEPARTMENT OF AGRICULTURE,
Government of Andhra Pradesh,
Represented by Commissioner of Agriculture,
Old Mirchiard,

Nallapadu Road chutchgunta,
Guntur - 522004.
Email: comag@nic.in

9. THE MANDAL REVENUE OFFICER
Gita bhavan Road, PRT Street,
Dharmavaram
Sri Sathya Sai District - 515671
Cell: 94931 88840
Email; rdodmvr@nic.in

10. Mr.KETHIREDDY VENKATARAMI REDDY

Member of Legislative assembly,

D.no 15/84, S.B.I Colony,

Dharmavaram,

Sri Sathya Sai District = 515671

Cell: 98665 66565

Emaill: reddy656 S@gmail.com ...Respondents

s {
%—4’ SN _ ‘\\ v Sv
ATTESTOR — DEPONEN
Executive Enginesr Superimending Engdinee
I.B. Division, \rrigation Circle, Anantapuramu

DHARMAVARAM




COUNTER AFFIDAVIT FILED BY THE 2¥0 RESPONDENT

I, M. Sreenivasulu Reddy Son of M. Narayana Reddy aged 61
years, Superintending Engineer, Irrigation Circle, Ananthapuram,
Ananthapuram District R/o Ananthapuram, and Ananthapuram District,
do here by solemnly affirm and sincerely affirm and state as follows.

I am the deponent herein and as such I am well acquainted with
the facts and circumstances of the case from the records.

1. This Respondent denies each and every averment made in the
affidavit filed in support of the application as false and incorrect
except those that are specifically admitted herein this counter
affidavit. I have been authorized to file this Counter affidavit on
behalf of the 214 respondent.

2. At the outset I am advised to submit that the present Application is
barred by limitation having been filed much after the expiry of the
period of limitation. It is pertinent to note that according to para 9,
it is alleged that the 10th Respondent has forcefully seized the
lands from the farmers as long back as in 1976-1977. Further as
can be seen front the list of dates and events filed by the Applicant,
the cause of action 1st arose during July 2020 when the alleged
encroachment by the 10th Respondent took place yet the
application has been filed only on 6th April 2023. Therefore the
present case is clearly barred by limitation as per section 14(3) and

15(3) of the National Green Tribunal Act, 2010.
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The jurisdiction of this Hon’ble Tribunal can be exercised only
when section 14(3) of the act 2010 is complied, as otherwise the
present OA is liable to be dismissed in limini as being

barred by limitation.

. Without prejudice to the above contention that the present

Application is barred by limitation the Respondent craves leave to

submit as follows.

. With regard to the averments made in paragraph 1 to 3 of the application

which is narration of the facts and no remarks by this Respondent.

. With regard to the averments made in paragraph 4 of the

application is denied as false. It is submitted that the
Dharmavaram lake spreads over an extent of 1712.8 acres but not
600 acres as mentioned by the applicant. As per the Mandal
Revenue Officer, Dharmavaram Report there is no encroachment
by the 10t Respondent in the Dharmavaram Lake with the survey
No 661-1 near the Yerraguddam Hill. Since there exists no
encroachment, there will be no erosion of the Red soil there by it
does not affect the cultivation of the farmers and also the said
Yerraguddam hill still acts as a barrier in preventing the water from
the lake from flooding the nearby localities of Dharmavaram. Hence
the ecosystem of the said area has not been disturbed that has
been maintained over the Years. We are herewith enclosing survey

Report of Mandal Revenue Officer as enclosed as ANNEXURE-1.

DHARMAVARAM

—_ - NS
AﬁESTOﬁ, DEPONEN
Executive E[‘Q‘“"" Supernmending knginee
.B. Division, \rrigation Circle, Anantapuramu



6. With regard to the averments made in paragraph 5 of the affidavit
is denied as false. It is submitted that As per Revenue Officer’s
survey Report, Survey no 661 spreads over 1732.54 acres and
Survey No 661 is further divided into 661-1,904, 905, 906,
907,908-1,908-2,908-3,909-1,909-2 as per Resettlement Survey
Register. Dharmavaram Lake with Survey No 661-1 spreads over
1712.08 acres whereas Survey No 904 spreads over 10.06 acres.
The said Farm house which applicant is complaining to be illegally
constructed by encroaching the 20 acres of land forming part of the
Dharmavaram lake area in fact it is situated in Survey No 904,
which is patta land and these 20 acres of land does not form, part
of the Dharmavaram Lake area with Survey No 661-1. Hence there
is no encroachment of 20 acres of land in Dharmavaram Lake near
the Yerraguddam Hill. We are herewith enclosing Village Revenue
Officer report submitted to the Mandal Revenue officer as enclosed
as ANNEXURE-2.

7. With regard to the averments made in paragraph 6 of the
application is not related to this respondent and hence there are no

remarks.

8. With regard to the averments made in paragraph 7 of the
application is not related to this respondent and hence there are no

remarks.
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9. With regard to the averments made in paragraph 8 of the
application is denied as false. As per Mandal Revenue Officer,
Dharmavaram report, the said Farm house is situated in Survey No
904 which is patta land. We are enclosing field map of S.No 904 as
enclosed as Annexure-3. Hence, illegal occupation of 20 acres of
the Dharmavaram lake area by illegally filling the lake area with
red soil does not arise. In Reply to RTI application by Sri G.
Suryanarayana, Ex-MLA, Dharmavaram, and adverse news
published in the newspapers Water resources Department has
submitted reply that “No construction is illegally made by filling the
Dharmavaram lake area”, a copy is enclosed as Annexure-4.
Hence, I submit that the said 20 acres of the land is present in
Survey no 904 and does not form part of the Dharmavaram lake
area with Survey No 661-1, hence no action is needed.

10. With regard to the averments made in paragraphs 9 to 12 of the
application is not related to this respondent and hence there are no
remarks.

11. With regard to the averments made in paragraph 13 of the
affidavit is denied as false. It is submitted as alleged by the
applicant the 10t respondent is no way connected to
Dharmavaram lake area and Water Resources Department has not
accorded any permission for setting up of Boating facilities in

Dharmavaram Lake area.
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12.  With regard to the averments made in paragraph 14 of the
affidavit is denied as false. It is submitted that the Dharmavaram
Lake is under control of Water Resources Department.
10t respondent has not withheld the flow of water to the nearby
agricultural fields, as 10" respondent has not constructed any
obstruction to the natural flow of water in the Dharmavaram lake
area that can withheld the flow of water and cause severe hardship
to the farmers and also 10t respondent has not converted the lake
into a private water body and Water Resources Department has not
accorded any permission to operate boats. Since we have received
complaints from former M.L.A Suryanarayana Garu we always
keep constant vigile over the alleged area. We are herewith
enclosing satellite map as Annexure-V.

13. It is Further submitted that the Dharmavaram Lake consists of
tank bund with a length of 5.475 KM. Dharmavaram lake receives
drainage from free catchment basin and surpluses inte the
Chitravathi river through 8 surplus arrangements provided
spanning a length of over 740M.Hence, I submit that the
withholding and Release of water from the lake doesn’t arise as
Flood water automatically gets discharged through 8 surplus weirs
provided. As alleged by the applicant, 10t respondent has not
constructed any permanent or temporary structures over the
Surplus weir to withhold the lake water. We are herewith enclosing

the survey of India sheet of Dharmavaram Lake as Annexure-VI.

‘\AEPONE
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14, With regard to the averments made in paragraph 15 of the
application is denied as false. As alleged by the applicant, no illegal
construction activities in the alleged area as on date. Further |
submit that there is no erosion of soil that can cause flooding of
catastrophic degree. There is no such activity done by the 10t
respondent that poses threat to life, livelihood and shelter of
residents including the applicant. 10" respondent has not affected
the irrigation ayacut, and also I submit that no such complaint is
received from any farmer/ ayacutdars of Dharmavaram Lake to take
any action.

15. With regard to the averments made in Grounds I, II of the
application is not related to this respondent and hence there are no
remarks.

16. With regard to the averments made in Grounds III , I Submit
that there is no filling of soil in the Dharmavaram lake are by the
10t respondent.

17. With regard to the averments made in Grounds IV, V of the
application is not related to this respondent and hence there are no
remarks.

18. As per the order of Hon’ble Smt. Justice Pushpa Satyanarayana
and Hon'’ble Dr. Satyagopal Korlapati, Expert Member , National
Green Tribunal, Southern Zone, Chennai I here with submit

following few lines.

S : NS
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1) Yerraguddam Hill History:

Subject belongs to the Revenue department.
2) Dharmavaram Lake History:

The Dharmavaram Kriyasakthi Vadayar Tank is
construc-ed long back situated at 400m southeast of Dharmavaram
Town. Tle total length of bund is 5.475 Km formed with B.C soils. It
receives drainage from its basin and surplus of upper tanks and
surpluses into Chitravathi river over 8 masonry weirs namely Surplus
arrangements. It also have 4 sluices with an ayacut of 1922 acres.

As per the Resurvey Settlement Register of
Dharmavaram Village from Revenue Survey no 661 spreads over
1732.54 acres and Sy.No.661 is further divided into new survey no’s
661-1,90+,905,906,907,908-1,908-2,908-3,909-1,909-2  respectively
vide 8A 106/39 dated 17.12.1933. Dharmavaram lake with Survey No
661-1 spreads over 1712.08 acres.
3) Total water spread area:
Dharmavaram lake area is spreéd over an extent of
1712.08 acres in survey no 661-1 and Sy.No.661 with 1732.54 acres
is block-splitted and formed New survey no's as 661-
1,904,905,906,907 respectively vide 8A 106/39 dated 17.12.1933.
Now Water spread area of Dharmavaram Lake
with survey no 661-1 is 1712.08 acres is under the control of the
Water Resources Department. »
c‘; ~ N s
ES " DEPONENT
Executive Engineer Superintending Enginee-
1.B. Division, Dharmavaram. ‘rrigation Circle, Anantapuramy
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4) Buffer Zone:

Any Tank consists of Two water levels namely Full
Tank Level(F.T.L) and Maximum Water Level (M.W.L). Difference in
water spread area in FTL and MWL is Buffer zone.
5) Any encroachments in Buffer Zone:-
After the orders of this Honorable Tribunal, Dt:
23.11.2023, The applicant sent an RTI, through post raising the
questions with regard to the buffer zone of subject lands.
As we answered with regard to buffer zone of Dharmavaram Lake
with regard to Survey. No 661-1. The alleged survey no’s 904,904-
B,904-C,05-2,908-1,909-1,909-2 doesn'’t fall under the buffer zone of
Dharmavaram lake. Hence there exists no encroachments in alleged
survey no'’s
In the above circumstances, it is humbly prayed that this
Hon’ble Tribunal may be pleased to dismiss the above OA No.41 of
2023 and pass such further or other orders, as this Hon’ble Tribunal
mayl;e deem fit and proper in the facts and circumstances of the case

and thus render justice.

Before Me
Solemnly and sincerely affirmed
At Vijayawada, Andhra Pradesh
On this thesOthday of January, 2024 Advocate

and signed his name in my presence.

%mié

Executive Engineer
1.B. Division, Dharmavaram

W s i

DEPONEN f
Superintending Enginee- |
‘rrigation Circle, Anantapuramu |
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VERIFICATION

I, M. Sreenivasulu Reddy, S/o M. Narayana Reddy aged 61 years,
Superintending Engineer, Irrigation Circle, Ananthapuramu,
Ananthapuramu District R/o Ananthapuramu, and Ananthapuramu
District; do hereby verify the contents of this affidavit as true and correct to
the best of my knowledge, belief, and information’s as per records.

Hence, verified on this the 30th day of January 2024 at Vijayawada.

NM-=- J\,/Q

Deponent
Superimending Enginee:
\rrigation Circle, Anantapuramu


30th 
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To
The Deputy Executive Engineer

1.8. Sub Division,

Foung
Lt G fugeswari Devi M AL MLPhil,
Toinsidhar (FAC),

Lenramavaram ’ Dharamavaram
Rc.No.B/334/2023 Datgd. 30.09.2023.
Sir,

Sub: WRD- Minor Irrigation -Ananthapuramu District- 0.A.NO.41 of
2023(SZ) filed by sri paramesh Baligolla, before the Hon'ble
Natinna! Green Tribuna!, Southern Zone, Chennai - Illega! filing
of the Dharmavaram lake for the Purpose of constructing farm
house and boating facilities - File Counter affidavit - Detailed
survey report of Dharmavaram Lake area with survey No.661 -

Reg.
Ref. Lr.No.DEE/IB Sub-Div/Dmm/B4m dated. 26.09.2023.
@@OEO@

I: is to inform you that, you have requested to provide detailed Survey
fopor U of the Oharmavaran Lake area with the survey No. 661.

In this regard, [ herewith enclose the enquiry report of Mandai Surveyor,

2% - - o,
(SRR R 0L | KAX A4S

rimavaram.
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Office of the Tahsildar,

Dharmavaram Dt: 23.09.2023.

Report submitted to the Tahsildar Dharmavaram: -

As per the oral Instructions of the Tahsildar, Dharmavaram, |
have conducted enquiry regarding available Survey No’s 904,905 related to
Dharmavaram Village. As per Village Diglot 8A/106/39, Survey No 661-1
(Old Sy.No) is sub-divided into new Survey No’s 904,905 with FMB Sketches.

At present Pattadar’s, holders of Survey No’s 904, 905 are only
holding the said lands with Survey No’s 904 and 905.They have not occupied any

Government lands. This is submitted for favour of information.

- A;ch

232/69 )_oz_;?
mandatSun ., cand Utticer
Dharmavaramu
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Report Submitted to the Tahsildar, Dharmavaram

2

"D
25

As per the Instructions of the Tahsildar, | have visited the
Dharmavaram lake and Yerraguddam Hill and enquiry is
Conducted.

Sri Baligolla Paramesh resident of Thumparthi Village,
Dharmavaram has approached National green Tribunal
Chennai. He submitted that Dharmavaram residents Smt
Gaali Vasumathi W/o Sri Kethi reddy Venkata Krishna reddy
has encroached and illegally occupied the lands bearing
survey no’s 904,904-B,904-C,905-2,908-1,909-1,2 and also
illegally filled Dharmavaram lakearea with Survey No 661
thereby Causing environmental damage to the Ecosystem.

|,VillageRevenue Officer conducted
inspection and here with submit my report as follows.

Dharmavaram Mandal, Survey No 661-1 of
Dharmavaram village spreads over 1732.54 acres. According
to Village Diglot, Survey No 661-1 is designated as
Chikkavadiyar Cheruvu (Dharmavaram Tank). As per village
diglot 8A 106/39, Dated: 24.12.1933 Survey No661-1 is
divided into following sub-divisions.

Survey No Extent(Acres) Classification

661-1 1712.08 Chikkavadiyar Cheruvu
904 - 10.06 Janne Boyudu

905 3.28 Durgappa

906 5.32 Thumparthi Madiga
907 1.80 Naagadu

908-1 5.00 Sake Govindu
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1908-2 2.15
908-3 2.15
909-1 4.90 BogemiRamanna
909-2 3.00 Era thimmappapujari vaddi
Venkatappa

Dharmavaram Village Survey No 904 have total
extent of 10.06 acres. At present as per online records, 904 is
classified as follows.

Survey No Extent Name of patta holder Khata No
904 5.03 G. Vasumathi
W/o K.V Krishna reddy 3164

904-B 2.03 -do-
904-C 3.00 -do-

As per the Mandal surveyor Dharmavaram Report, at present
in survey no 904 consists of 1000 sweet orange trees. And
also, in survey no 904 for an extent of 0.10 cent there exists a
Tent house with Iron pillar and Zinc sheets.These tent house
and others are present within the boundaries of Survey No
904, is under holding of Patta owner Smt Gaal Vasumathi has
not occupied/ encroached Dharmavaram lake area and not
caused danger to the Environment. Over an extent of 0.30
cents in survey no 904, Respected, Revenue Divisional
Officer, Dharmavaram Endorsement RD’s No 603/2021(1)
Dated: 13.05.2022 divided into Agricultural and Non-

Agricultural lands.

g
P
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“Survey 905, 908-1, 909-1 and 909-2 consists of 2500 na’s of

sweet oranges and 7500 Big trees.

Further | conclude thatthe allegation made by
Sri Paramesh Baligolla over the Patta holder Gaali Vasumathi
W/o Kethi reddy Venkata Krishna reddy in green tribunal is
false and they have not caused any damage to Environment,
has not encroached or illegally occupied Dharmavaram lake
area.

This is submitted for favor of information and taking further
necessary action.

(>

Villagmgrenue Officer
DHARMAVARAM.
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Government of Andhra Pradesh
Water Resources Department

From To
Sri. S.Murali M.Tech, Sri G. Suryanarayana Ex.MLA Office,

Executive Engineer, D.No 27/1486, Satya sai nagar,
1.B.Division, Dharmavaram Sundaraiah Nagar school opp, -
Dharmavaram(V&M), Anantapuram(Dist,

Lr. No/File R-10/D.B-A.T.O/No 72M Dated: 02-02-2022.
Sir,
Sub:  WRD - I.B Division Dharmavaram (M) Ananthapuramu (Dist) — Reply given
under Right to Information Act 2005 — Regarding.

Ref: 1. Petitioner arjee Dated:- 06.01.2022
2. Deputy Executive Engineer, I.B Sub-Division, Dharmavaram Letter Dated:

31.01.2022
@EEE@

With subject to the 1* reference cited, I here with submit the information tabulated
below based to the letter by Deputy Executive Engineer, 1.B Sub-Division, Dharmavaram
reference 2" Cited.

SI.No

Representation Question

Reply

1.

1. What is water spread area of Dharmavaram
tank in acres? What is the present water spread
area of Dharmavaram tank? Documents, Maps

related to tanks copy may be given if any

Water spread area of the
Dharmavaram tank in
Dharmavaram revenue

village is 1619 acres.

2. Have you given any permission to
Sri MLA Kethi reddy Venkataraami reddy to
construct building near Yerraguddam hill near by
Survey  numbers  904,905,908,909 Beside
Dharmavaram Tank? If given please provide copy

of permission letter.

Water resources department
[.B Division Dharmavaram
has not given any permission
to buildings in  Survey
numbers 904,905, 908,909

near Dharmavaram lake.

Have you received any complaint regarding
Construction of buildings by burying of soil in
tank? If received from above survey numbers

have you taken any action?

Not constructed any building
by burying the soil in the
Tank.

Yours faithfully,

Eif:cg?iv?: Eﬁgﬁeer,

I.B Division, Dharmavaram.
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